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None present for the zpplicant even in the second rcund.

Mr. Sanijay Pareek, ccunsel for the respondents

Mr. Senjey Pareek submite that Mr. Pyaere Lal, the
learned counsel for the applicant, has:refused to accept
the copy of the reply which wss ;offered to him.
Consequently, the reply has been _éubmitted in the
Registry with the remark of refusal} by the learned
counsel for the applicant.. ;

To dey, neither the applicant nér his councel is
present. On 25th BRAugust, 2000 Mr. M.S.Gurjar had
abpeared as proxy counsel on behalf o% Shri Pyare Lél.
On the last two occasicns i.e. 18.10.5000 and 6.12.2000

nobody was present kefore the Registrar on behalf of the

applicent.

It appears that the applicent and his counsel hes
lost interest in this csse, becsuse of their continued
non appearance.-. Therefore, the case: is dJdismissed in

default
appliceant. * . i
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